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CBNTRAL N)MIMSTRATIVE TRIBT'NAL
PRINCIPAL BDNCE

NE}V DELHI

o.A. No2te;slzoot

This the 136 day of August, 20[/'.

EON'BLE SHRI V.IG MAJOIRA, VICE{EAIRMAN (A)

HON'BLE SERI SEANKER RAJU, MEMBER (O

KuldeeP Singh,
D4l3l, Gali No.5, Sadat Pur,
Delhi-l l0@4.

M.N. Papnol
K-351 17, Sadat Prn E:ctensioq
Delhi-ll0@4.

M.V. Sovani,
842-A,, Ashok Vihr Phase tr,
Delhi-l10052-

4. Madan Mohan,
Tll20, Om Vihar,
Shulaa Bazar Roa4
Uttam Nagar,
Delhi-l10059.

Applicants

@y Advocate Shri Hari Shankar)

-versus-

Union of India throush
The Secretary,
Ministry of Railways,
Rail Bhawan,
New Delhi-ll0@1.

2. The Railway Borad
Through the Chaiman,
Ministry of Railwrys'
Rail Bhawan,
New Delhi-ll0ml.
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L a, Advocate shri RC. Nangia)

Respondents
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oRDER (ORAI)

Hon'ble Shri V.IC Meiotre, Yioc Cheirmen (A) :

Earlier on apptcants had brought up their grievance relating

to parity of scales of fte Cipher Assisans (CAs) of the Railwry

Board wifr the CAs of the Tj1n1/- Railways frrough OA

No.2230l2000 which was disposod of vide order d$cd 20.7.2001-

The direstions made in Tlibunal's order dated 20.7.2001 were

modifred by order dated 19.8.2002 in RA No.373l2001 to the

fo[owingeffect:

'Having regard to tte realions recorded and

discussion made above we fnd Sat it wi[ be in fte
interest of justice to dircst the respondents to
consider the issue of parity of pay scales of COs of
the Railways with the COs of Zonal Railways in
the light of the observations made above.

Respondents are firrlher directed to decide this

issue wifrin a period of 4 months from tte date of
the present order.'

2. The present ryphcmion has be€n filed impryning order

dated 22.11.2002 (Annense A-l) urtich has purportedly been

passed in compliance of the Tribrmal's directions conhined in orders

dafed 2l.7.2Dlas modified by order dated lg-8.2002.

3. The leard cormsel of rylicmts stafied that impggned

order dated 22.11.20fl2 has been passed perfimctorily without

keeping in view the directions of this Cornt and as such, ttese orders

are non-speaking and against the spirit of the Tribunal's directions.

He stated that respondents harre sAtod in fre impuged orders that

the Fifth Central Pay Commission (CPC) had examined all aspects

of the matter in geat d€mil, though fre Fifth CPC had not done so
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and the Tribuml had dso observed that the Fifth CPC had neither

examined the matter in d€tail nor had it considered the issues of

infiade,parmenal relativities, qualifications' duties and

responsibilities etc. He finther pointed out that without providing

any deAils respondents have mentioned in the impugned orders that

the Cipher Stafr of [3lr6il Railways perform mor€ intensivg

voluminous and arduous duties than the Cipher Statr in the

Secretariat. It has again been wrongly mentioned that fre Fiffh CPC

had considered this aspect also. The contentions raised on behalf of

the learned counsel of applicmts could not be contradic"ted on behalf

of the respondents. The learned counsel of the respondents agreed

that respondents would pass fresh orders keeping in view the

directions of this Tribrmal conAined in orde,rs dated 20.7.2001 and

19.8.2002.

4. In result, this OA is disposcd of quashing respondents'

order Annexure A-l datcd 22.11.20[i2 directing the,m to pass fr€sh

orders in compliance of the Tribunal's aforesaid orders, panicularly

keeping in view the obsenations made in paragraph ll and 12 of

order dated 20.7.2001in OA No.223012000. These orders shall be

passed by the respondents wifrin a period of one monlh from the

date of communication of these orders. No costs.
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S.R/^f
( Shanker Raju )

Member (I)

lasl

( V. K. Majotra )
Vice{hairman (A)

/D .8 ./1

t

t




